
 
IT E M NO.4 6                     COURT NO.4              S EC T I O N XV

            S UP R E M E COUR T OF I N D I A
                   R ECO R D OF P R OC E E D I N G S

Petition(s) for Special Leave to Appeal (Civil) No(s).5 2 1 6 / 2 0 0 6

ST E E L TUB E S INDI A LT D.                            Petitioner(s)

                     VE R S U S

EN G I N E E R I N G MAZDOO R SANG H & ORS.                        Respondent(s)

(Office report on default dt. 4.4. 2 0 0 7 )

Date: 2 4 / 0 9 / 2 0 0 7   This Petition was called on for hearing today.

CORA M :
    HON’B L E Dr. JUS T I C E ARI J I T PA S A Y A T
                           (IN CHAM B E R S )

For Petitioner(s) Mr. A. Deb Ku m a r , Adv.
              Mr. K. Rajeev,Adv.

For Respondent(s)

         UPON hearing counsel the Court made the following
                    OR D E R

                        It is stated that learned counsel for the petitioner
            shall seek withdrawal of the special leave petition as
            Letters P atent Appeal are now maintain able in the Madhya
            Pr adesh High Court.
                        List this matter next week.

              (Neena Verma)                         (Radha R. B h a ti a)
           Court Master                     Court Master


